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PER MANISH AGARWAL, AM :

The present appeal is filed by the assessee against the order
dated 13.08.2024 passed by Ld. Commissioner of Income Tax (A),
National Faceless Appeal Centre (“NFAC”), Delhi [“Ld.CIT(A)”] in
Appeal No.CIT(A), Delhi-7/10982/2019-20 u/s 250 of the Income
Tax Act, 1961 [“the Act”] arising from the assessment order dated
31.12.2019 passed u/s 143(3) of the Act pertaining to assessment
year 2017-18.

2. At the outset, it is seen that the appeal of the assessee is
dismissed by the Ld. CIT(A) for non-furnishing of requisite

documents/evidences.
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3. On perusal of the para 4 of the appellate order, it is seen that
Ld.CIT(A) has provided as many as seven opportunities to the
assessee however, the assessee has left with no other option but

confirmed the disallowance made by the AO.
4. Before us also, none appeared on behalf of the assessee.

5. We have heard the Ld.Sr.DR for the Revenue who supported
the orders of the lower authoties. After considering the
submissions made and perusal of record, we find that though the
order of Ld.CIT(A) has send the notice to the mail Id of the assessee
as provided in Form No.35. However, looking to the facts of the
case and in the interest of the justice, one more opportunity is
provided to the assessee and the matter is sent back to the file of
Ld.CIT(A) to decide the issue afresh after providing the opportunity
to the assessee of being heard. The assessee is also directed to
appear or file the necessary details in support of the grounds taken
before Ld.CIT(A). Ld.CIT(A) is free to decide the issue in accordance
with law in case the assessee has again not complied with the
notices. With these directions, appeal filed by the assessee is

partly allowed for statistical purposes.

6. With these directions, the appeal of the assessee is partly

allowed for statistical purposes.

Order pronounced in the open Court on 31.07.2025.

Sd/- Sd/-
(YOGESH KUMAR U.S) (MANISH AGARWAL)
JUDICIAL MEMBER ACCOUNTANT MEMBER
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